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MR. SPEAKER : He says that his ques-
tion was not answered. Can you remember
the question and answer it ?

SHRI MOHD. SHAFI QURESHI : Shri
Damani’s ?

MR. SPEAKER : No, not Shri Dama-
ni's. Anyway, do not worry; the Question-
er himself has forgotten it.
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MR. SPEAKER : How can he say as to
who is interested in it until the inquiry 1s
completed ?

SHRI S. R. DAMANI: MayI know from
the hon. Minister whether the import of ny-
lon is for industrial use or for civil consump-
tion and, if it is for industrial use, for which
industry it is going to be used and whether
any substitute is being produced in the coun-
try which is in excess ? I would also like to
know whether it is a fact that the STC has
imported caustic soda which is in surplus
and aluminium. . . .(Interruption)

MR. SPEAKER : Where does caustic
soda come here 7 The question is about
nylon and you go to caustic soda.
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SHRIS. R. DAMANI : I may be givon a
reply about nylon.

MR.SPEAKER : Next question.

INDIA ELECTRIC WORKS, CALCUTTA

*852. SHRI BENI SHANKER
SHARMA : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) when the management of the India
Electric Works, Ltd., Calcutta was taken
over by Government;

(b) whether accounts have been main-
tained year-wise since the take-over and if
80, the profit or loss in this venture, year-
wise; )

(c) if the accounts have not been maln-
tained the reasons therefor; and

(d) the production turned out in quantity
as well as value, year-wise and the number
of labour and other staff employed and the
wages and remunerations paid to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
(SHRI RAGHUNATH REDDI) : (a) to
(d). A statement is laid on the Table of the
House. (Placed in Library. See No. LT-
2163/67).
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SHRI RAGHUNATH REDDI : It is
true that this company is not in a very happy
state. For this purpose, I may humbly
submit that, when the company got into
troubled waters, it was taken over by
the Government under the Industrial Deve-
lopment and Regulation Act on 1ith July,
1960 and this period is now extended up to
10th January, 1968. For the purpose of
understanding the economies of the opera-
tions of this industry, the Government of
India had appointed a technical committee
which had estimated that at least Rs. 25
crores will have to be spent to bring new
machinery and also to get the factory on
proper production lines. The Government
of India has examined this and still the mat-
ter is to be decided whether they would be
able to find money for this purpose. Be-
sides this, the factory owes quite a lot of
money to the State Bank of India. There-
fore, as I said, the affairs of the company
are not in a happy state.

SHORT NOTICE QUESTION

INDUSTRIAL LICENSING PoLicy
COMMITTEE

S.N.Q. 7. SHRI SARJOO PANDEY :
Wwill the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether the Industrial Licensing Policy
Committee, which was asked to conduct an
inquiry into the licences issued to Birlas,
has not met so far despite the assurance
given by Government that the inquiry will
be over within six months; and

(b) if so, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) The
Committee has in fact held five formal meet-
ings already.

(b) Does not arise.
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